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the MNote of Dissent, and hence this
Bill is going to harm the workers.

1 agree that certain portions of the
Bill like payment of 4 per cent bonus
may do good to some classes of
waorkers.

Mr. Speaker: Meritg cannot be gonc
into at this stage.

Shri S. M. Banerjee: I oppose the
Bill, and request the hon. Minister to
withdraw it. I suggest that the Bill
should be sent out for eliciting public
opinion.

13 hrs.

Mr. Speaker: Has the Minister got
anything to say?

Bhri D. Sanjivayya: No, Sir.
Mr. Speaker: The question is:

“That leave be grunted to intro-
duce a Bill to provide for the pay-
ment of bonus to persons emp-
loyed in certain establishments and
for matters connected therewith.”

The motion was adopted.

Shri D. Sanjivayya: Sir, I introduce
the Bill.

1301 hrs,

STATEMENT RE: PAYMENT OF
30NUS ORDINANCE

The Mialster of Labour and Employ -
meat (Shri D. Sanjlvayya): Sir, I beg
to lay on the Table a copy of the ex-
planatory statement giving reasons for
immediate legislation by the Payment
of Boous Ordinance, 1985, as requircd
under rule71 (1) of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha.
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13.02 hre.

MOTION RE: INDO-PAKISTAN AG-
REEMENT ON GUJARAT—
WEST PAKISTAN

Mr, Speaker: The Prime Minjster

Shri U, M. Trivedi (Mandsaur): On
u point of order. . . .

Shri Hem Barua (Gauhau):
Sir, . . ..
Mr. Speaker: Even before the

Prime Minister has moved the
tion?

The Prime Minister.

The Prime Minister and Minister of
Atomie Energy (Shri Lal Bahadwr
Shastri): Sir, I beg to move . . .

off gow W wgEa (296)

& gak @t ¥ ox I wEAT SwEAw

WEqW WEWW W7 qOTE FAT 8
36 &1 wvwr fea o Awar &
oY wy fomd  (wiv)
TR, W 9T AW AEn §

weast WG C 3F TG A A A
arear 3w adl & 1 a0 & 3% qEmar
g ot 3% g femr amir

Shri Lal Bahadur Shastri:
beg to move:

qeaes

Sir, [

“That the statement laid on the
Table of the House by me on the
16th August, 1965, on the Indo-
Pakistan Agreement of June 1965
relating to Gujaral-West Pakistan
border be taken into considera-
tion."

off g ford - 87 RF D oEE Y
fir R OF syaeqT o S IR ...

oo WP W A R AN A
wree vy A s &7

Shri U. M. Trivedi: My point of
order is this.



g Indo-Pak
Agreement |

Mr, Speaker: Shri Hem Barua had
earlier informed me and I promised
him an opportunity. Let me hear
him first.

ot wy foed . o9 W R AR
#73 oo Wy 9T A WA wwr vt f
e ¥ A gafay ww & g
AT AT WTE AT E |

weaw g ;o § 3 ey frar §
Tkt I & gyt e wrewr aw
w8 & W oA RO A g e
dare a ¥

ot a forwd : K g A g

wew wEew  owgt g7 @ £ 7
Tuw ot oy fad om W@ §

8hri Hem Barua: May I submit that
the cease-fire agreement had viclated
eertain provisions of the Indian Con-
| stitution, has overridden the authority
| of Parliament and by-passed certain
assurances given by Government
‘on the floor of this House. May
T draw your attention to article 3 of
the Indian Constitution which gives
the right to Parliament to Increase or
diminish the area of any state or alter
the boundarles of any State. Article
3 gives this right to Parliament. Then,
may I draw your attention to the first
schedule of the Indian Constitution
which lays down the boundary of the
State of Gujarat. These ara the twn
principal things to which I would
draw your attention. T would first in-
vite your attention to the Indo-
Pakistan agreement on Gunjarat-West
Pakistan border that was circulated
to us last evening by yonr office or,
posgibly, the Department of Parlla-
mentary Affairs. Article 3(1)(b) of this
agreement recognises Paklstan’s claim
to 3500 square miles of territory in
the Nunn of Kutch. Never were we
‘told on the floor of this House about
the exorbitant claim of Pakistan to
3500 sq. miles of territory. At the
same time, Governmiént, by being a
party to this agreement, feel that if
necessary Government are ready to
surrender, maybe 3500 square miles
or less of our territory to Pakistan.
e were told on the foor of
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this  Parliament times  without
number, and the words that our
Prime Minister used were, de-
marcation of the border. We never
heard any other word except this
phrase, demarcation of the border.
May 1 draw your attention to the
cease-fire agreement where the word
‘determination’ is used as many as
four times, one timg in the preamble
and three times in the body of the
text of the cease-fire agreement it-
self. My submission is that determi-
nation does not convey the idea of
demarcation. Determination is much
more comprehensive. It might mean
realignment of the border, territorial
adjustment; it might mean redrawing
of the boundary. It meanz so many
things.

Mr. Speaker: He should formulate
the points of order.

Shri Hem Barua: I am doing it by
stages. This is an instance where our
Government has by-passed the assur-
ances given on the floor of this House.

1 would draw your sttention then
to the most potentially dangerous-.1
woulg say—sphere In the agreement.
There is a proposal to constitute a
Tribunal Article 3(iv) of the agree-
ment provides that the decision of the
tribunal referred to m article 3(ii)
shall be binding on both Governments
and shall not be questioned on any
ground whatsoever, The ordmary
procedure adopted by the Interna-
tional law commission in relativn to
international tribunals has been that
the award of an international tribu-
nal can be challenged if (a) it violates
the terms of reference, (b) if any of
the members of the tribunal can he
accused of corruption and (c) If it
fails to give reasons for ‘he award
and if It departs from certain funda-
mental procedures, But here Iz an
agreement that binds the Government
and Parliament also. When you have
words like this, that the verdict shall
not be questioned on any ground,
whatsoever, I say that this Parliament
also does not have the right to ques-
tion the verdict of this trfbunﬂ-—pod
forbid—if the verdict goes against.
Where have you the right? Article 263
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gays that Parliament has the right to
make laws. In this case except to put
the rubber stamp of approval on the
verdict of the tribunal, this Parlia-
ment is divested of all its powers to
question the verdicy of the tribunal
IL is a very dangerous provision
included in this cease-fire agreement.
When this provision is read pari passu
with the other provisions recognising
the claim of Pakistan to 3500 square
miles of our territory in the Rann of
Kutch and the Parliament does not
have the right to question it as the
verdict is final »nd binding—they have
used these words—where do we stand?
This ig over-riding the authority of
Parllament by our Government by its
belng a party 1o this cease-fire agree-
ment that contains these two prowi-
siona and as Mr, Kamath rightly says,
the supremacy of Parliament is chal-
lenged.

~ Mr. Speaker: I request the hon
Member to confine himself to the
polnts connected with hig point of
order. He is arguing certain things
that can be discussed later on,

-

Shri Hem Barua: I am concluding
in & minute. There is the status quo
‘ante on which the ccase-fire agree-
ment is based. May I point out that
the Government of India had lodged a
protest on 20th February, 1865 and I
would ask the Externa] Affairg Minis«
ter to rake up his files apd find out
that protest note. There is the tradi-

tional boundary, mnot this truncated
one .

“Mr. Speaker: It is not the point of
order; he is discussing the merits.

Shri Hem Barua: I have cited these
ingtances. So, it is my contention
that the cease-fire agreement has vio-
lated the authority of Parliament
granted to It under the Indian Consti-
tution, articles 2 and 3. And then, it
over-rides the authority of Parlia-
ment. Then, it by-passes the assur-
ance given by the Government to us
in Parllament. This Is my point of
order,

¥
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ot wy fomd : wfqura & ar &
oY Zw TmaT X A 9 w7 &, IAET K
aWdq wT § W AU gaw § W
TN T E HEA Y HAAT KTAT G 0
g WETHA &7 ATHAT A4 §——aF A%
& wfusTdr o1 JVET §

qeqw /g ;. § oY gdy AREar
g e ag === Y gm art ¥ daen wm—
# it wferwrs wean § | Ay gaer
&1 ATz w19 wrd W g 7

oft nq fowd : dfqam = 857
IAET A qrAg a1, & IEET AW
F@ETE

W HEATT ATHA W7 &, IEH FAT
aar § fe sam st ofr w1 oA qoE R
oYt w=e & wwea § A sO7 fwar
T &, I oA a7 fawre fear sy
qg A TR ZATX AIRA WIAT B, ERA
ereraaTHY WY wwEaTae & o % Iy
W ATTE e famrar Srgan g ot
wiq & frdes sy wEa § 6 osaw
®TOO 99 YO HAT A B 5w gEary
W WAFT AT AL | TAH A
RS X

wEN WERT & AT AT
) DwAr AgY wgar g, Afew e oow
Tat # v o fawn ger &, Ar
ag ¥ wewTy ww § fr & gy o
s a7 &9 weaTa 1 ALY T4 AR | A
&8 grsW ¥ wW ary & 3z@ gwiy, ar
A ooy &g aea § fr oy o,
Rs ST wEA §

oY ay fewd : 3a7 wAw swaTEy

w1 omg TEr v e & 7 OF ooy
wamr § fe wgroma

W WEE . 4gH ¥ a1 A%
gr7w A WY e whm fe oo
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y o i 1 ag SEen HY A w0
ag 7@ €1 awan & fw wAT aeer
fF wui s 8, o & ag dwe %
fr 77 wwer & o wafeg ot o
geaTg TaY FY g A g |

!ﬁqfﬂﬂizaﬂﬁﬂﬁm
% gTya g v fag & wiv aw
a7 § HfwAT qedEt 39w A 0w we
iw far ar, forad @arar mar qr fE
*58 ¥ qge1 &rT qrfew SO0 8T
AT 25 AT FTEWT | T AAA
* WTHIY 9T YW A%A ¥ FE HXE40 W
g T g1k fE w1 w1965
& oz 51 foqfr wryw @ v, 7 v
T AT CFATHT UTHHT & &A1 T ATIAT
afea wa gara F47 A wg @ £
gl 9T §9 oTF & e wm
| watl, 1965 § A WY WIX G |
g W FE-NAT W TEEary
TeETT e fag Wt sfre i A-
Far T ey AW & area w1,
v ware # & g w1 s femEr
R

gadt a7 § fr fasew amgu
fagit 0 a7 H Tgeqar w1 ey
fear ar, grea WIS avrE § wgr
fF w8 & g3 ™ § wifemr gfew
w1 qyy "mA w1 wfewmr fedar
I AT quAT § agt 9% waTT qat A
wREE O & av 0
%% &, aifFeardT Faq 39 7 T
Ay awd &, wife | T, 1065 A
TgR W1 § agT T e Ay 6 | Afww
T FOCFATR, 79 & F4 WY W A
w1 fa% T § i Fas fra-gdr e
ay% 7 @ifeerAr mE AT
1 FTH &7 A% 1 | NIFQT gW A@i w7
#& ww gon e fem o gw o=
st et T 2 g ¥
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O § TP wadl w1 oA
wgr 3w fae | & w9 w1 g
amET 4 %1 " foqmar [mar g o
a7 ag FRr T # 6 1 Wy, 1965
¥ ol wEr T ATET AT, At o o
waat, afer w07 & wff afY Tt aar
£ F wgi o At o, oW e mref
ot wox Ty H wgy & e g
w1R g, Nraywg, TG qr
TR ST T I B wiawr frdm | dwEr
fe &3 wgr 8, U ¥ ag aw fawgy
i€ & k¥ 25 yAwdr Frow
3, WUW, Ui 9T TWET oA, Fo
et § s &% o wo x@ qra w1
qar wHwT ) g & favew wmaw &
=W WIF F1e # gy 0wy o
QY # Wy ® avwA oy aw ven
ATEATE,

vafam a9 o s wref @i A
o oag freden B s & oo wema
N AOw A W, [ A Ewf e
T 57 w9 Fear € A o 3w
T IH O R AR AT |

ot Fo q o ket : weaw W,
a7y frdewr fosd oo o e
oy wrata yofeaw fagr omar §, A
w1 Og WeAE IofeaR TR § oy
suT HAY, ot G awrgy WA,
w e & fafds w1 fw o
& a1 =, 77 T gaTT AWA and
g 1 W@ a3 ag wemr omr
oi7 3T QR wEE 9 o
faare frar, a1 943 5 mga * ama
v e qr o for & a wmy o ar
fa gx w9 WA W7 0% €7 T
ot 7f¥ a, A qF daT AT T (7
g gu gAY ot A ¥® grww
qureAT fear & wNT I ¥ fgm 7
Rrw @ A W oat W w
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[t 30 7o firder ]

o W 3@ wd Fg  ar
f& garur wr z9, Fwrdr wndy,
AT FYW, NI @ H At o wAy,
€, agl w1 7¢F T ot 97 ey I
w1 37 w1 wfuwte 1 91, At a7 AW
39 W WEA F ATRA wEAr  wifgh
ot | IT FT TH LA W g TqTAT
afgg a1 fF “Raw F =Y’ § W
waaw 7 & f& goe var gA,
oY, gaTt f) fa ® &rar § w4 Wy
q71 &1 gfew A WA § 1 @
Az ¥ W AW “wIW w1 TR e
& 7A9A qg AW @ 4 fr gt
T wr Afet g e
® A YT EW W9 T T R FAY
a7 W wan &1 gfawre wy §

AT g g WY W Sue A
ot 7 @z w1 2 e W oy Wy
g #¢ {oat §, M ww gie § Frar
g & fr gy ¥ 9w R
H adt sy, agt 9% fas gard fafas
<1478 Wil—A fa gra &, 39

Aty e A ar ®EA av RO

¥ gy frde & e xv wam & &mw
comn fwrr mar @, fevmgem e
g, W O RAEE H oTAT MaT
§ O R AEA E) U R oy W
ag srAaEl &1 af &, A AT AW
¥ ag #11g frea & fs o faegm
Twg T § W17 IEH gAIC 659 W7
A T ae .. 1 A Emart #
| T F A, qE A E
fr a1 g8 & 7 w1 §, 9€ Fagreae: |
& ar A W e ag A g, A s
a¢ gy fawre wr & ofrer s frfardrer
Y FTHATET 7 AWM

way wgvem 2 w0 A
waen 3 vt W o Ffadrr 1 Aifew
forg, Y agemar and w7 ® § 7
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ﬂto‘em:ﬂgﬁﬁiﬂ’
& # OWHET § | W W wE, a1
#afea 2 gm o

W g o & #% vy awar
7. f& o Afem @ 7

oo fldt . Fm1 gmuw
iz 9% AT Ay § fv siedege
* W a7 gurd drer %y ofofe
@ w1 ufew? @ ofegee &
foag fedft w1 A & 1 o= e
w1 gure 21 gt @r, A 3@ W A
Ta ® vy & ot oF T 97 1 W
T qg W T wur fF g
W qfede & fearg gy fmfy o
wfir % ag wfiver< & fir ag gardy o
& v o fely qut w1 @ &% (TR
favie & wTaTC T T SR &
wrag wréfee @ swine fiear mam o
% & arz feafs o & fs oferiez @
8 fam afde o oo & fa,
ATy 0% ¥ wfw W fedt gt dm
g &Y I T

wew g § i 7 Y @i g 2,
Ty dfwam & e A A oy ¥
T IW I gaq § fawre fear o
awar | suT wel A apRr Y gy dww
i ¥ fan & fr gvd oy o s
w7 foay & | 99 i & G 9T
FuTer ey gt 3w & qre ST et
w wrew fafqeee & arfemmiee w1 amh
wfer ®t s v foan 8, @ & W
A # I i g fasre fier o
T g ?

oW ey - O T A e
aea A a7 feu § fs ox o ftw ore
fafadrar gwr &, aram & o1 FadtwrfireTc
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¢, v geww fe omr g fafa-
=zv wrf R e ff @ §, W
Ty BrAw A g1 a1 i e uTE
ffrtra 7Y g & o % e a7y A
71 fs 3= I W ¥7 grEw w frw-
Hre vt 7 wtfw 0 8w o
¥ frafr &, a7 qor =¥ o gw
A% fenww w7 &1, IF ag

FA wae IE [fe § e owE
wA gy e fear @, it
frar . ...

@t *§ (wrim) . Sz W@
af

o st s don (W)
itz ] qarweramatd |

werw wEY : fY Feawwe § A
wri W e g A o W
wrqT |

s wy foed o wm qEwe fed
wx § E T A AT g

sh gy (feere) ;o AEET
LU G L

o Wiy W7 OqR
tfsdigewgas ! A0 po Ol
f& & Aiw ff @ o v A
it o wwar g o

ot wy fowsd : & w7 g B
Ll

st Twdww aTew (aTOeEr)
o ¥g G ¢ fir am qEwy 0w
F

off wy ferd : 25 Tty ¥ qg
#1 & uTeqy ¥ 4K G 1 AW 7 4

arr warf wf ¢ 1w oft At 2
aTTRT |rRr T Wyl o
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st o wWio Whwl®t (mwT)
oy ey aved § qz e §, aTowt
wi g ey o

W W g a9
tfe. ..

off womft : wew wEET, oL .

wenw wE ATt w1 At
wifigd fis & wrf wrtar «% |

sft Triwe oW W AT O
agasfamer ot § 7 Tw W
orar ¥ gk § 7 wee A WU oaww
2

Qe ATl wrer  WW AT TR
¥ gx

i T W
W g ?

wew wgw  yEiee fie & ae
TWE | WAL A o o Ty
e af v £ A ownmogEt o

am ®

AWt ?
Shrimati Lakshmikanihanma
(Khammam): He is defying the
Chair.

woaw wffey © IR O O waTe
e ¢ fr ofamie & wweTo
o frdy mar g 1 Aw awwT amgw & ot
ag & Jzrar o aw o frewwa W
wrgm fr ofrariee & wioerr &
w o§ oar Al W

ot we Wre weff (wrAyT)
og A WTTRY AT KTAT R |

VTR WEYTT W AT AT $TA
t ofmari= a | T W g

grar 2 fr 12 e qud eiEez
wrf odi= w3 | @ Ay MR .
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s TRETWE (FAT) AT
L GO U

oW AEEE ;W9 A5 JE 0

ot Aoy - oF few q@ 2

weaw Wk Wi aEe A A
T wfag

TrAfeT #1 waE §, W IER
3 Y qafufre worr § fs g qolt
e & B auwT AT . ..

ot Twdww graw ¢ WfR A W
TR

oo wEYRY T qiferaTiE Tee
T Y FT § W T e
w1 aq T ¥ or gt § W oA
F1 AET AT AT

ot ot : Tiferrie W T8 Wi
wefty 2 faege e £

oW AT . TF e dEeT w0
aft § fis arferaritz ¥ Q8 wiT oy @
w & ar A | gE g frawwa &
it o g qar W amon fe e
Tt & 1

it arnft - FIA W g, e

A

ot vy fomg - w7 WY A B oA
LA

off TwAwe oTew

oo W - R g g g
# wwr A= gy § AT T A v

1500 T
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TET AT OET R | T iy & A
BT AT WY W F ® AT AT g1 A0
fr o e e e & AV AT @
JART FAT AT |

™ awy & afl anwar g e A @
#ggwwwan § e @ 51§ afusrcd iy
W v & 1€ Fae 2 v ug 5 TR
X T IEH AGH G A9 ¢ | T[gH 0w
grft | Ter Wt A wE W

Shri Lal Babadur Shustri: [ would
refer to the points raised by sume of
the hon, members

o} TRATTHAE . WO HEE,
wTeR W wgr 91 W K dz A oav o
o At o A A A | ww i ww
w0 A & & arFr

TN w1 wfawre grar § gt 4w
# AT 7 ®1, 9T AmA ¥ A,
we Yo & fau wan gw aw @ gt
wroet & Ay F 1 Afe 2w A wfe W@
wré d §IETT gHe W AT AG ¥ @A
t 1 afy ot a@ fagm wa@ 2 @
AT ey S ey g ot 7 % &t oY, s ATeAT
A ¥ adn, fee Wi 1 g aan
o W ag ¥ omd | WA A A
gorer ¥ fagat ot £ w7 s

off wrmat © W WEIET, .
weaw W T A

oft wrmefh : faw 0w fase o
oW WET Wi 4T A
weqw wgtew o AT

ot arwft : wr seET with & Tan-
ar & v foear mar o <Y el
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F &9 § Y oI g, IR W FA &
fe far mam & 1 e @ e o @
AT WA R gEEAT AT gA A L.

wrenw WA ;& W v fn fe
ATga w1 K g9 7 o7 WA OF Aww A
& o q i 1 owee e oF 1 Afew &
AL WE | I T g
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E | WO A FW qTOW g A AT
@A e, A dfow amer @
99 & A O 2T & §TAN W R
AR A g AT 1 T &
AT FAW, FEC F AQ AT e §F
JAT AT @1 ¢ | ag N fawfaan ¥, vwwr
wFt At v g wfgw

oft avrft © o T WS g Aiford
|TE AW &7 gg ATANAT § | WIT THTT FoAT
Y O JTT 7T £ e 3w & |Te § At
AL FART AT ...

W wgm o WY Ag &5 @

oft T gTeY - FAET ARWTET
fer a1 femgearht B, v & oY ag A
it oy Fereft wrar & averd § 7 ag dawrt
Magaw FargawL?

it aTTyy | oreme wETET L.

wew Wy - & w3 aTmt ot &
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Mer A am WL
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LU LG
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E.. ..
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THTAET 77 | 919 7ed) i w1 ofifag
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[wems wEr=T)

dm =z A & & sy § afem ww
1o gy =@ oo § 1 W9 TOAT TP
T T ¥ A FTart ) I Ay 23
...

ot Tdww aTew
nm W ¥

wrew wpte A AT AT R E 7
it Tt I 3w & gy oy ey Y

mal v sl wm
nadwE

TFTAT T

The Minister of Law and Social
Security (Shri A. K. Sen): I beg to
move:

“That Shri Bagri be suspended
from the pervice of the House for
the rest of the Session.”

Mr, Bpeaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
the rest of the Session.”

sft croriree avew A, Y, A

oft RO g A g AT R

o rodvees amew : g ) ) e
¥ o 9T g ¥ ey ol

werw g  f G @ & P
Aare g

Let the lobbies be cleared (Inter-
ruption), The Bell is being rung to
clear the lobbies.

The questlon is........

Shri Surendranath Dwivedy (Ken-
drapara): Sir, before you put the mo-
tion to the House, although we all dis-
approve the attitude of the hon. Mem-
ber, we feel that the sentence is too
severe. If they could accept an
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amendment, 1 suggest that it should
be for a week.

Mr. Speaker: [ must bring ‘o the no-
tice of Shri Dwivedy that there cannot
be any amendment to this motion (In-
terruption). I am really very sorry
that at this stage Shri Dwivedy has
stood up to appeal to me. Was I not
clamouring for any help from the Op-
position that I should get. How long
did T continue . . .

Shrl Surendranath Dwlivedy: None
of the Opposition Members rupported
him; you must have observed that.

Mr. Speaker: 1 was all along asking
the Opposition to exercise its influence.
I was again and again saying that ]
did not want such an action to be
taken. I gave so much of opportunity,
showing so much of latitude and I
was suffering all that humiliation and
all that insult as well. 1 appealed
to the House and particularly to the
Opposition, but nothing could have any
effect.

Shri U. M. Trivedl: Sir, we are with
you in this respect and we do not want
in any manner to lessen the decorum
of the House. But at the same time
we feel that this sentence for the
whole term for the whole session, is
rather very severe. Though the fault
lies on the Member concerned, still we
feel that it is a severe one. We do not
want to support him ir. the least. We
promise that we do not wanl to sup-
port him,

Mr Bpeaker: Now, there cannot be
any amendment as the hon. Member
would be aware.

Shr| Harl Vishan Kamath (Hoshan-
gabad): Sir, I rise on a point of order.

ot "o ;& wr i g g,
W e w1 ey o I §, A
T AT A1 AET WTfer ) W R
w far & fomr o femr oy
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Shri Harl Vishnu Kamath: Sir, |
rise on a point of order. I raised Lhe
issue last time also wnen there was a
similar question before the House and
you were pleased to observe that
under the Rules thery coulj be no
amendment to the molion. But then
I appealed to you that ihe rules might
be suspended for the tim» being under
rule 388. Therefore, you, Sir, on your
own, suo motu could reduce the period.
May I appeal to Shri Sen, the Law
Minister, to reduce the puriod by
bringing in ap amending motion
reducing the period to seven days?
He can dp it. I appeal to him. I
appeal to the Prime Minister.

Mr. Speaker: T put it to hon. Mem-
bers in the Opposition

An Hon, Member: He can withdraw
his motion and bring in a fresh motion.

Mr. BSpeaker: I would ask hon.
Members in the Opposition, so far as
the rules stand, is it possible for me
at this stage to bring in an amend-
ment? After a motion has been made,
how cap I do that?- It is for the
House, after it has taken any decision,
to change, modify or alter it when-
ever it wants.

Bhri 8. M. Banerjee: Supposing !
move a motion mnow that the Rules
be suspended?
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Mr. Speaker: There is no prowvision
for it.

Shri Harl Vishau Kamath: He has
a right to withdraw the motion and
move a fresh ope.

Shri H. N. Mukerjee (Calcutta Cen.
tral): Sir, your purpose as well as the
purpose of the Oppouiuon is to see
thag the pre Ings are cond
properly so that the points might Im
properly ventilated. None of us here
like some kind of things which some-
times take place in this House. You
have been pleased to say that the
Opposition has not done its duty by
helping you. You know the difficulty
in which thy Opposition groups func-
tion in this House. Your object as
well as our object is to see that as
quickly as poasible in the difficult
conditions of parliamentary life we
conduct our deliberations. But would
it be proper to punish a Member in a
rather extreme fashion on the very
first day of the session and thereby
exacerbate emotion already obviously
roused or would it be puth of wisdom
to gee that something is done to see
that it is brought down. The House
can do whatever i likes. At any
particular point it can, by suspending
the rules, allow an amendment to be
moved. This can be done and it cught
to be done.

Mr. SBpeaker: 1 am sorry the same
thing is being repeated, Did mot 1
say again and agein, I ask Shri Muker-
jee, that this is the firsy day and T do
not want to take any action? How
many times did I say that? Was any
response given from the Member?

Shri H N, Mukerjee: What can we
do belonging to different parties?

Shri Surendranath Dwivedy. It is
accepted by all that it is a case which
needs punishment. What we ask is
that it should not be too severe and It
should not be for the rest of the ses-
sion. 1f the rules stand in the way,
my suggesiion would be—as a request
has already been made—that let this

g
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motion be withdrawn and let the Law
Minister make another motion suspen-
ding the Member for a week.
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Some hon. Members: No, no.

Shri Daji (Indore): Sir, I rise to a
point of order. I would like to know
whether decorum is to be maintained
omly by the Opposition. When Oppo-
sition Members are shouted down,
why is it that the Chair does not name

one of them? They shout even
at  our leaders. How can we tnle-
rate ' this? Mr. Mukerjee was

shouted down; Mr. Dwivedy wa=
shouted down and Mr. Kamath was
shouted down. Has the majority
Party, the ruling Party, got the pri-
vilege of shouling down the Opposi-
tion Members? Can you not ask them
to leave the Housze? You should be
fair, (Interruptions).

Mr. Speaker: If the Memburs do
not allow me to do that, what shouid
1 dov

ot wo wo oy (W) : waw
TRIAT IA F1 qE T foemy amd, Tnn o
¥® wH wE Sifgd o
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ATRT TH g Ay ¢

Shri A, K, Sen: If you are willing
to allow the rule to be suspended,
1 am prepared, on behnlf of the Gov-
ernment, to propose that the period

be reduced to one week. (Interrup-
tions).

Mr. Speaker: Order, order, 1 am
doubtful whether at this stage the
rule can be suspended.... (Interrup-
tiong) Would'nt they allow me to
speak?

oft vrdrwe aTew - genw WERA,
HIT wEEqT T 98T ¥

weuw wWEhw - w9 &5 AT )
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When & motion has been made
under one rule and it is about to be
put to the House, T am doubtful whe-
ther at that stage it can be suspend-
ed. If the hon. Minister so desires, he
might withdraw his first motion and
make the second one.

Shri A, K. Ben: T can do that. I
beg to move:

“That the leave be granted 1o

withdraw the motion™.
Mr. Speaker: The question is:

“That the leave bLe granted to
withdraw the motion".

Those in favour may kindly
‘Aye’.

Several Hon. Members: Aye,

say

Mr. Speaker: Those
kindly say ‘No'

Some Hon, Members: No

against may

Mr. Speaker: The ‘Ayes’ have it

Some Hon, Memhers: The
have it.

Shri Lal Bahadur Shastri: Sir, 1
can very well understand the feel-
ings of the hon. Members of thic
House, the views or the opinion of
the Members of the Opposition and
nlso of the Members of this side, It
is highly regrettable that the proceed-
ings of the House are not allowed to
be carried on in a manner Wwhich
would be in consonance Wwith the
dignity of this House. There is const-
ant disturbance. Even when you, Sir,
are standing, you are not allowed to
speak. Whenever o Minister is speak-
ing or replying, he is continuously
interrupted, There should be some
decorum in the FHouse and if we do
not observe that decorum, I am wvery
sorry to say. we would be pre-
seriting an image which would go
totally against us not only in India but
outside also. T would, therefore, beg,
through you, to the Hom Members

‘Noes’
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thot in future let us ohierve some

rules and regulations

I sn far as this particuiar matter
1= concerned, of course, it is not  the
first time that Bagvin has behaved
in this manner. But [ would request
vou that you may pleass agree o
waive the rules and allow the Law
Minister to move another motion, I
have every hope that the  whnole
Houze will agrse with it

Mr. Speaker: After this appeal of
the Prime Minister, 1 hope the whole
Houswe wouli] agree tn the withdrawal
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Bhri A. K, Sen: I move:
“That Shri Bagri be suspended

from the service of the House for
one week"

Mr. Speaker: The question is:

“That Shri Bagri be suspended
from the service of the House for
oneg week”

Lok Sabha divided.

Shri Sumat Prasad (Muzaffar-
nagar): I am for 'Aye’.

Shri Brij Basl Lal (Faizabad): My
machine did not work. I am for 'Ayc’,

of the first motion.

Non. Members: Yes.

Mr., Speaker: Sc, ‘he first

i= withdrawn
Division No. 1]

Akkamma Devi, Shrimstl
Alve, Shri Joschim
Rakliwal, Shri

Aalmiki, Shri

Rarman, Shri P.C.

Barus, Shri R.

Rarupal, Shri P.L.

Base nt Konweri, Shrimati
Basapps, Shri

fas omatar, Shn

Whagat, Shn B.R.
Rhagevati, Ghn

Rhakt Dershan, Shri
Ahugews, Shri M.B.
Rhattacharyyn, Shn (LK.
Birendra Dubadur Singh, Shri
Borooab, Shri P.C.
BArajeshwar Prasad, Shr;
B Rei Singh-Kotah, Shri
Chanda, Shrimad Tyotsms
Chandreiki, Shri
Chaturvedl, Shri S.N.
Chandhry, Shri Chandramani Lal
€ haudiuri, Shri DS,
Chaudburi, Shri Sachindrs
Cheves , Shri Y.B.

Chual Lal, Shri
Daadeker, Shri N,

Dw, Sbrl BE.

Dass, Sbri C.

Drighwe, Shri

Disxit, Shrl G.N.

ot vy forwa ;& A ) wr

g

motion

AYES

Diwivedi, Shel M.L.
Playaperumal, Shn

Giupta, Shri Shiv Charun
Harvand, Shei Ansar
Hazariks, 5hri I.N.

Hem Rai, Shri
Himstsingks, Shri

lubs! Singh, Shri

Jyotiahi, Shri J.P.

Kabir, Shri Homayun
Kapur Singh, Shri
Kedaria, Shri C.M.
Khadilkar, Shri

Khan, Shri Owman Al
Khan, Shri Shahnaws:
Kindar Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M.R.
Krishnamachari, Shri T.'T.
Krishoapa! Singh, Shri
Kureel, Shri BN,

Lahten Chaudhry, Shri
Ladit Sen, Shri

Mahadevs Prasad, Dr.
Mabuab, Shri

Mahlahd, Dr. Sarchini
Madmoons Sultan, Shrimati
Mallick, Shri Rama Chandra
Mandal, Shri J.

Mandsl, Sbri Yaovons Prasad
Mami yergadan, Shri
Mastri, Shel D.D.

Mr. Speaker: All
record,

this will go in

[13:45 Wre,

Marand;, Shri

Muruthish, Shril

Masani, Shri M.R,
Musuriyn Din, Shel
Mathur, Shri Shiv Charen
Mehrotra, Shri Braj Bihari
Mebta, Shrl Jusbvant
Mirza, Strl Bakar Ali
Mishre, Shri Bibhuri
Mishrs, Shri M.P

Misra, Shri Mahesh Dutra
Morurks, Shri

More, Shrl K.L.
Muhammad Tsmall, Shel
Mukerjee, Shri HN. B
Mubsries, Shrimati Sharda
Murli Manchar, Shri
Muthlah, Shri

Nalk, Shei D.J.

Manda, Shri

Naysk, Shri Mohen
Nuyer, Dr. Senhils
Nigam, $hrimati Savitri
Oua, Shel
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Patil, Shri D.S.

patil, Shri J.5.

Pail, Shri M.B.

Patil, Shri 5.B.

Pillai, Shri Nataraja

Prabhakar, Shri Naval

Ral, Shrimati Sshodrs Bai

Raja, Shri C.R.

Raldeo Singh, Shri

Raju, Shri D.B.

Raju, Dr. D.S.

Ram, Shri T.

Ram Scwak, Shri

Ram Swarup, Shri

Hananfal Singh, Shri

Hane, Shri

Ranga, Shri

Ranga Huo, Shri

Kao, Shri Jaganstha

Rao, Shri Krishnamoorthy

Rao, Shri Rameshwar

Rattan Lal, Shri

Raut, Shri Bhola

Rawandale, Shri

Hay, Shrimati Renukas]

Reddy, Shri Narasimha

Reddy, Shri Naraysn

Thagri, Shri

Hancriee, Shri 5.M.9
Bhanja Deo, Shei L.N.
Uhattacharya, Shri Dinen
Minra, Dr. U

Mr. Speaker: The result of the Di-

vision is:
Ayes

Noes

AUGUST 16, 1065
]

Reddy, Shrimati Yushoda
Roy, Shri Bishwanath
Sadbu Ram, Shri
Saigal, Shri A.S.
Samanta, Shri 5.C.
Samnani, Shri
Saraf, Shri Sham Lal
Sarma, Shri AT
Sen, Shri A.K.
Sen, Shri P.G.
Shah, Shri Manabendra
Sham Math, Shri
Shorma, Shri AP,
Sharma, Shri D.C.
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narsin, Shri
Shinde, Shri
Shinkre, Shri
Shree Narayan Dus, Shri
Shukls, Shri Vidys Charan
Singh, Shrl K.K.
Singh, Shri 5.T.
Singha, Shri G.K.
Sinba, Shrimsti Tarkeshwari
Sinhasan Singh, Shn

NOES

Murmu, Shri Sarkar
Patinayok,  Shri Kishen
Pandey, Shri Serioo
Rameshworansnd, Shri
Reddy, Shri Fawarn
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Snoatak, Shri Nardeo
Solenki, Shri

Srinivasan, Dr. P.
Subramanysm, Sbri ‘1.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Tahir, Shri Mohammad
‘Thengondar, Shri
‘Tiwary, Shri WM.
Tiwary, Shri K.N.
Tiwary, Shri R.5.
“Tripathi, Shri Krishna Deo
Tula Ham, Shri

Uikey, Shri

Ulaka, Shri Ramachandra
Valvi, Shri

Varma, Shri M.L.
Varma, Shri Ravindes
Vecrappe, Shri

Verma, Shri Ralgovind
Vimla Devi, Shrimati
Vyas, Shri Radhelal
Wadiwa, Shri

Yadove, Shri B,

singh, Shri JB.S

Sumat Prasad, Shri
Swamy, Shri Sivamunby
‘Warior, Shrl

Yadav, Shri Ram Sewik

Mr, Speaker: Order, order. Let us
now hear the Prime Minister.

174 Shri Lal Bahadur Shasirl: As I
told you in the beginning, 1 would
15 refer 1o some of the poims  raised

The motion was adopted.

it flem wEmuw (@wEEgl) .
T WY ATHAT § I w A g A
®aA & wrAA AT 91, 39 *1 e
ar g &, wafad & ot are wrez
AT E |
Shri Kishen Pattnayak and some
other Memberg then left the House,

just now when I reply to the debatc
because it would be better {  hear
the full debate and then refer tu those
points.

The House will recall thut the lust
semsion of the Lok Sabha devoled
considerable time and attention, sn
rightly so, to the developing situa
tion between India and Pakistan on
the Kutch-Sind border culminating
in the inroads committed by Pakis-
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tani armed forces in the Hann of
Kutch.

SRAVANA 25,

I had made a number of state-
‘ments in the House. It would be re-
called that, as a result of Pakistuni
armed intrusions into the Rann of
Kutch and their aggressions commit-
ted against us, there was scrious
danger of a military conflict between
India and Pakistan which, in the very
nature of things, could not have
been confined merely to the Kulch-
Sind border, As I said in my state-
ment in this august House un April

- 28, that was one of the most [ateInl

- moments of our times and both India
and Pakistan stood poised at the
crossroads of history, I made 1t quile
clear then and afterwards that we
are a nation, pledged to peace but
that at the same time we are deter-
mined to defend our country.

Throughout those difficult days we
were subjected to great provocations.
Pakistan did everything to wash away
the bridges of peace and to engulf
the two countries in a military con-
flict, the consequences of which
would have been grave for both,
However, the flrm steps that we
took. including the despateh of
troops to the frontiers to meet the
threat posed by the concentration of
troops on the other side made Pakis-
tan realise that it should not hope to
get away with aggression.

I cannot but make a reference tn
the present situation as it exists in
Kashmir. It is a new situation, full
of the most serious potentialities. A
large number of raiders in civilian
disguise, but heavily armed, have
come across the ceasefire line and are
indulging in serious acts of sabotage
and destruction. These raiders are
being spotted out and dealt with
firmly and effectively. The nuinber
of those killed, wounded and cap-
tured is now fairly large. Our vali-
ant security forces, both army and
police, are acting with exemplary
wvalour.
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The two situations to which 1 have
made a reference arose at different
points of time and I have ng doubt
whatsoever thap the manner in which
Government dealt with them was the
best possible in the circumstances. I
would urge the House to consider the
Gujarat-West Pakistan Border Agree-
ment in the light of the stand that
Government had taken while the Par-
llament was still in session and which
was stated in this august House on
more than one occasion,

May I now refer to the Gujarat-West
Pakistan Border Agreement in some
detail? As the House is aware, on
April 28, the Prime Minister of the
United Kingdom, Mr, Harold Wilson,
wrote to me and to President Ayub
Khan expressing great concern at the
situation that had developed in regard
to the Kutch-Sind border, He suggest-
ed a ceasefire to be followed by with-
drawal of troops and restoration of
the status quo as on 1st January, 1085
and thereafter talks between the two
Governments. These proposals basi-
cally conformed to the stand consis-
tently taken by the Indian Government
in the fruitless exchange of notes
which had taken place between the
Governments of India and Pakistan in
the months of March and April. I,
therefore, replied to Mr, Wilson accep-
ting these principies. Thereafter fol-
lowed a long process of negotlations
on details. Through the interme-
diary of U. K. High Commissioners
in India and Pakistan and the United
Kingdom Government eventually on
the 30th June, 1965. an agreement
was signed between India and Pakis-
tan,

The main elements of this Agrec-
ment are: a ceasefire on both sides to
be followed by withdrawal of forces
and restoratlon of status quo as pre-
vailing on the 1st January, 1965, Once
these are accomplished, there has to
be a meeting between the Ministers
dof India and Pakistan and If such a
meeting ic unable to resolve the boun-
dary issue, a three-man impartial tri.
bunal is to be constituted to give ita
findings on the subjects. A time-table is
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set out in the Agreement for these va-
rious steps. The withdrawal of forces
from the Rann of Kutch is to be com-
pleted within seven days of the cease-
fire. Restoration of the status quo in
its entirety, including resumption of
normal police patrolling is to be com-
pleted within a month from the date
of ceasefire. The Ministers' meeting
is to conclude discussions within two
months and the iribunal is 1o be set
up within four months of the ceasfire.
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The Agreement is in conformity with
the Indo-Pakistan Border Agrecments
of 1858 and 1960. In connection with
the latter, T would like to recall that
those Agreements were placed before
the House on the 16th November,
1859 and 9th February, 1860, respec-
tively, and statements thereon had
then been made by the late Prime Mi-
nister Pandit Jawaharlal Nehru and
the Minister for State, Shrimati
Lakshmi Menon,

Hon, Members will recall that, in my
statement before the House in the last
session, I had said that we would agree
to talk, but only if Pakistan's aggres-
sion was vacated and the status quo
ante was restored. I had also stated
that Pakistan would have to vacate
Kanjarkot. All this has been compli-
ed with. There is no Pakistani force
now in Kanjarkot; Bihar Bet and
other points which they had occupied
have also been vacated.

As regards patrolling also, the posi-
tion would be restored as on 1st Jan-
uary, 1985. The officials of the
Governments have met to sort out de-
tails.

two

T should like to say a few words
with regard to the status quo ante,
The Agreement restores the status quo
as on 1st January, 1865, Generally
speaking, implicit in the concept of
status quo is adherence to the position
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prevailing at a given time. In agree-

ing to the restoration of the status quo
ante, we have not introduced any new
principle.

The question as to what the actual
positlon in regard to various matters
on the 1st January, 1065, was one of
fact ang not of any sovereign rights.
The restoration of thal position was
considered essential in order to get
Pakistan’s aggression vacated—the ag-
gression which Pakistan had commit-
ted in April, 1865. The inlerim period,
while the question of demarcation of
the boundary is being pursued, would
be of g short-term duration. As I have
sajd already, there is a definite time
schedule for the entire work to be
completed even if it becomes neces-
sary to refer the matter 1o the tribu-
nal. It is perfectly clear that the boun-
dary would be demarcated on the basis
of documentary evidence and the de
facto interim position would have no.
relevance whatsoever.

One matter sbout the Agreement
which has caused some comment is
that of patrolling. On this question
also the actual position obtaining on
the 1st January, 1865, had to be res-
tored. ‘The Pakistan Government put

. forward the claim before the United

Kingdom Government, who ‘were
acling as intermediary, that it was
patrolling on that day over a wide area
in the Rann of Kutch.

This claim was found to be without
fpundation except with regard to a
small track close to the international
border, over which Pakistanj patrols

| were said to have passed. ...

Shri Hem Barua: ‘“said to hawve"

passed!

Shri Lal Bahadur Shastri: While
moving from Ding to Suraj, both of
which lay in Pakistani territory. This
position had 1o be accepted as part of
the overal] restoration of the status
quo ante, on which from the very
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beginning India had taken a firm
stand. I should make it clear, how-
ever, that the use of this track does
not, in any manner, confer any rights
on Pakistan,

The authority of India is complete
and vxtends to the whole of the Rann
of Kutch,

14 hrs,

A few words more about Kashmir
before I conclude. All my colleagues
and I myself share fully the grave an-
xiety which 1 know fills the minds of
all hon. Members., As the hon. Mem-
bers are aware, the armed raiders
have crossed the cease-fire line deceit-
fully in civilian disguise. According
to information available, and as has
just now been gaid by the Defence Mi-
nister, these people had been specially
trained to indulge in acts of sabotage
and destruction by the armed forces
and officers of Pakistan. Our security
forces are dealing with these raiders
in the only manner appropriate to the
situation. From the statements made
by the prisoners, it would appear that
the preseny operations have been plan-
ned and are being directed with the
approval of the authorities in Pakistan.

The situation in  Kashmir is fully
under control. The raiders are being
tracked down even with the help of
the local population. It may take a
little time to apprehend all the raiders,
but the operations are proceeding satis-
factorily. The Government and the
people of Kashmir are prepared to
face the challenge, and I would like to
pay my tribute 1o the courage of the
people and to the boldness and deter-
mination shown by the Government of
Jammu and Kashmir under the dis-
tinguished leadership of G. M. Sadig
Sahib,

Hard days lie ahead, but we have (o
face the fulure with bold resolution.
The price of freedom is paid not onee
but continuously. We have to be pre-
pared as a country to pay that price.

So far as Government are concern-
ed, we have dealt with the developing
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situation, whether in relation to Kutch
or in relation to Kashmir, in the besV
manner possible in our circumstances.
Government will continue 10 do so in
the days ahead, but their hands would
be greatly strengthened by the mighty
support they get from this House,

Mr. Speaker: Motion moved:

“That the statement laid on the
Table of the House by the Prime
Minister on the 18th August, 1965,
on the Indo-Pakistan Agreement
of June, 1965, relating to Gujarat-
West Pakistan border be taken jnto
consideration.”.

There are some substitute motions
for this. The first one is in the name
of Shri Yashpa] Singh. Is he moving
it?

Shri Yashpal Singh (Kairana): Yes,

Mr. Speaker: The second one is n
the name of Shri Kishen Pattnayak.
1 think he is not there in his seat. The
third ong is in the name of Shri Madhu
Limaye. He has gone out.

st fema qowmw @ F qE wTAT
i

Mr. Speamker: Substitule motion
No. 4 is in the name of Shr Suren-
dranath Dwivedy and others.

1 am

Shri Surendranath Dwivedy:
moving it.

Mr. Speaker: Then, the fifth one is
in the name of Shri U. M. Trivedi and
Shri Brij Raj Singh,

Shri Brij Raj Singh (Bareilly): I am

moving it

Mr. Speaker: Substitute motion No.
6 is also in the name of Shri U, 4.
Trivedi, Shri Brij Singh and othere.

Shri Bri] Raj Singh: I am movimg
substitute motion No. 6 also.

Mr. Speaker: Then, the seventh one
is also from Shri U. M. Trivedi, Shri
Brij Raj Singh and others.. .



